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IN THE CENTRAL ADMINISTRATIVE ‘TRIBUNAL : HYDERABAD BENCH
AT HYDERABAG '

o s Wl o ————— i T ——

DATE OF ORDER : 26-08-1997, :

Betwsen :i-

A1l India Naval Technical Supsrvisory
Staff Agsociation, .
Visakhapatnam Oivisional Office, NDV,
Visakhapatnam rep. by its Secretary
Balaga Sarveswara Rap, Sr.Chargsman
"(Radig).

J.Victar
e Applicanté
And

The Secretary, Ministry of
Defenca, New Delhi.

The Chief of Naval Staff (For DCP),
Naval Head Quarters, Neu Delhi.

The Flag Officer Commanding~in-
Ehief, Eastern Naval Command,
Visakhapatnam.

The Admirsl Superintendent,
Naval Dockyard, Visskhapatnam-14,

.»s Responoents

unsel for the Applicants : Shri P.Bhaskar

Counsel for the Respondents Shri N.R.Devarai. Sr.CGSC

- CORAM: _ . )

THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

THE HOW'BLE SHRI B.S.3AI PARAME SHUWAR :  MEMBER (3)

(Order per Hon'ble Shri R.Rangarasjan, Mamber (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri P.Bhaskar, counsel for the applicant and Sri

N.R.Devsaraj, siahding counsel for the respondents.

2. There are twe applicants in this 0.A. They filed this'o.Ag
prq?ing to:extend the benefit of the time bound promotién/scheme :
_'to Naval Dockyard Technical Supervisars, which existé in CPWO |
and FMES, thcharé also under the central government and consequently
ta direct the rsépondents to extend the tima baund'pfomotion/scalaj
scheme of 1st promotion after S years of ssrvice andiénd'promotion‘
after completion of 15 years of service to the members of the 1st

applicant association and the 2nd applicant. i ~

3. The prayer in this 0.A. is similar to the prayer in DA 368/97

dispossd of on 27-3-97. In that it wvas directed to submit a represe

tation to.the respondents 3 and 4 and the same was ordered to be disq

posed of by the respondents. The learned counssl for the applicant

submits that here also t he applicants have filed rapresentations dt.

and 19-7-97 . _ - ,
18.7.97 /Zi(AHHBXUrE--4 page-10 and Annexure-Vl page-16 to -the 0A).

o ‘ .
He submitsthat he will be satisfied if ‘these representations are
i ' 1 i .

disposed of by the Respondents 1 and 2.

4, In visuw of the above submission, the 0.A. is disposed of

with the girection to the respondents to take a decision in this

" prnt

connection er—the basis of the representations and inform the appli-

cants suitab17 within a period of 4 months from the date of receipt

of a copy of this order.

’

LR .3 LR




‘disposed of at the admission stage itself.
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5, With the abdve direction, the Original Applicatioh is

No order as to costs.

(R.RANGARA JAN)
Member (A)

RANESHUAR)

ember (J)

%_fg."")

chtated in

Open Court. S : %
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Copy to:

-

1+ The Secretary, Mins of Defence, New Delhis

2, The Chief of Naval Staff (For OcP),
Naval Head Quarters, New Delhi.

3d The Elag Officsr, Commandlng in Chlef
- kastern Naval Command, Vigakhapatnam.

4, The Admiral Supdt., Baval Dock Yard
. : Ulsakhapatnam.

Se One copy to MraP: Bhaskar, -Advocate,CAT Hydsrabad.
6. One copy to Mr.N.R.Devraj, Sr.CGSC CAT Hyderabad.

77 One copy tc D.R(A),CAT,Hyde abad.

g, One duplicate copy.
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TYRIJ BY C CHRICKZ2 &Y
2IBARED oY ARARACUID 3Y

STRALAONIGISTRATIVE TRISUNL

‘:i ;»|D ]

THZ HOMN'OLZ SHAI B.3.3-1 PaRn MIaH40R
| . (m) (3)

Dated: 32:6[‘8'{??:}*

LR2ZR/ U SIMENT ‘

M5 /RWA/CA L ND,
: uz&fﬁ%
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Admissted angd Intcrim Jirections

ssed ds.uwithdrawn

szd for Defoult |
/Rejzcted

Dismi
Ordara

No orday ss toD coScSe
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